Ir Re: Point of Order

[Shri Nath Pai]

and mocked at as a Member of Parlia-
ment is a thing which the House takes
objection to. (Interruptions).

Mr. Speaker: Order, order.

Shri Nath Pail: Sir, I conclude with
one sentence. What we do here, cal-
ling the attention of the Government
and the House through you, under
your guidance, and calling the atten-
tion of the country, cannot be ridicul-
ed, cannot be condemned and cannot
be mocked at as he thinks it suits him,
namely, as hullabaloo. We take ob-
jection to that word and we demand
that it be expunged.

Shri Nambia‘ (Tiruchirapalli): Is
it a statement or a point of order? I
raise a point of order.

Mr. Speaker: Order, order. 1 can-
not allow a point of order on a point
of order. There could be no point of
order on this question now, Of course,
opinions can differ; one can call it
hullabaloo ang the others msy not
agree. Everybody has got a right of
the freedom of speech an:d therefore
there ought not to be sp much objec-
tion to it.

Shri Surendranath Dwivedy (Ken-
drapara): Can the proceedings of the
House be characterised as hullabaloo?
(Interruptions.)

ot avm  (fgeme) : EeeT-EAT
FI WY AYT ITAN FC Q@ &7 Bedl-
A HFID AT R E ?

Shri U. M. Trivedi (Mandsaur): The
hon. Member Shri H. N. Mukerjee has
been speaking on behalf »f the Com-
munist Party of which we know and
the whole House knows. The Com-
munisf Party has always beren sup-
porting the Chinese and whenever this
question of Chinese aggression comes
in, they always raise a cry and a hul-
labaloo. (Interruptions).

Shri Nambiar: He is t,alkmg non-
sense. e EAE]
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Mr. Speaker: Order, order. I would
ask hon. Members to resume their
seats.

Shri Nambiar. The words that he
has said shoulg be expunged.

Mr. Speaker: There is nothing to be
cxpunged.

Shri Nambiar: He says that we are
supporting the Chinese. This is ab-
sured.

Mr. Speaker: Order, ordcr.
proceed to the next item.

Let us

Shrij Surendranath Dwivedy: Before
the House proceeds to the next item,
1 wish to know what happanecd to our
notice about the power crisis.

Mr. Speaker: I have rrceived  an-
other notice also. The Business Ad-
visory Committee is meeting at 4 O’
clock. Hon. Members want to have a
discussion on certain matters. I would
request you to come ‘o my room  at
that moment and we will decide which
of the items ought to be taken up. The
Government's representative wou'd
also be there.

12.17 hrs.
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MINERAL (CONCESSION (SECOND
AmenpMENT) RuLes, 1962

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
I beg to re-lay on the Table a copy of
the Mineral Concession (Second
Amendment) Rules, 1962 published
in Notification No. G.S.R. 718 dated
the 26th May, 1962, under sub-section
(1) of section 28 of the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957. [Placed in Library.
See No. LT-/220/62].

Lawp AcquisiTioN (AMENDMENT) ORDI-
NANCE, 1962 (No. 3 or 1962)

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of



